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(2020) 05 JH CK 0042

In the Jharkhand High Court

Case No : Bail Application No. 2761 Of 2020

Gulli Mandal @ Gurudeo Mandal APPELLANT

Vs

State Of Jharkhand RESPONDENT

Date of Decision : 07-05-2020

Acts Referred:
Indian Penal Code, 1860 — Section 120(B), 419, 420, 467, 468
Information Technology Act, 2000 — Section 66(C), 66(D)

Citation : (2020) 05 JH CK 0042

Hon'ble Judges : Sanjay Kumar Dwivedi, J

Bench : Single Bench

Advocate : Kaushal Kishor Mishra, Ravi Prakash

Judgement

The bail application of Gulli Mandal @ Gurudeo Mandal in connection with Cyber
P.S. Case No. 08 of 2018 registered for the offences under Sections
419/420/467/468/471/120(B) of the Indian Penal Code and Sections 66(C) and
66(D) of the Information Technology Act, has been moved by Mr. Kaushal Kishor
Mishra, learned counsel for the petitioner and opposed by Mr. Ravi Prakash,
learned A.P.P. for the State, which has been conducted through Video
Conferencing in view of the guidelines of the High Court taking into account the
situation arising due to COVID-19 pandemic.

Mr. Kaushal Kishor Mishra, learned counsel for the petitioner submits that he will
remove the defects when the physical appearance in the High Court will start.

It has been submitted by the learned counsel for the petitioner that the
petitioner's name has come in the confessional statement of co-accused Subhash
Mandal. It has further been submitted by the learned counsel for the petitioner
that the said Subhash Mandal has been granted bail by this Court in B.A. No.
1149 of 2019, vide order dated 15.05.2019. It has also been submitted that the
petitioner is in custody since 30.11.2019.

In view of the above fact that the name of the petitioner has come on the
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confessional statement of co-accused, who has already been granted bail by a
coordinate Bench of this Court, I am inclined to enlarge the above-named
petitioner, on bail, on furnishing bail bond of Rs. 25,000/- (Rupees Twenty Five
Thousand) with two sureties of the like amount each to the satisfaction of
learned District and Additional Sessions Judge-II, Giridih, in connection with
Cyber P.S. Case No. 08 of 2018.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/gulli-mandal-gurudeo-mandal-… Page 2 of 2


